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SYSTEMATIC EFFORT TO DA-

MAGE NEURO-SYSTEM OF THE
NAXALITES UNDERGOING M-

PRISONMENT IN TAMIL NADU
JAILS
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imprisonment in Tamil
Nandu Jails
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"Over the past 12 years, a system of beating,
torture and solitary confinement has been
developed in. Tamil Nadu jails to destroy the
neuro-system of Naxalites undergoing life
imprisonment. The idea is to incapacitate them
mentally and physically so that, if they stay

alive at all after release, political activity will be
out of question".
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... (Interruptions)

SHRI R. MOHANARANGAM (Tamil
Nadu): Sir, I may be permitted...

MR. DEPUTY CHAIRMAN: Let him
complete.

SHRI SADASHIV BAGAITKAR: I am
reading from the Statesman. I would request
friends not to take any parochial attitude on
this. This has nothing to do with Tamil Nadu
Government. The whole police administration
in the country is rotten to the core and it is
adopting means and methods which are
unprintable in any civilised society. We have
to look at it
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REFERENCE TO THE REPORTED
INTER-STATE SPIRIT! SCANDAL

SHRI V. GOPALSAMY (Tamil Nadu):
Mr. Deputy Chairman, Sir, I draw the
attention of the Govern-
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ment through you to an important and serious
problem which is exising in Tamil Nadu.

The nefarious and notorious spirit scandal ig
the biggest political corruption and fraud Mat
Tamil Nadu ever faced, in which the Chief
Minister and his kith and kin are directly in-
volved. Even according to the Chief Minister
of Kerala, from 1978 the scandal has started...

SHRI R. MOHANARANGAM (Tamil
Nadu): Mr. Deputy Chairman, I hope you will
give me some time to speak on it.

SHRI V. GOPALSAMY: I have got a clear
permission from the Chairman. (Interruptions)
The Chair should protect me.

SHRI N. P. CHENGALRAYA NAIDU
(Andhra Pradesh): Let us hear what he has to
say.

MR. DEPUTY CHAIRMAN: Let him
complete.

SHRI V. GOPALSAMY: Even according
to the Chief Minister of Kerala, from 1978
onwards the scandal has started. About 9.96
lakh litres quantity of rectified spirit was
allowed by the Tamil Nadu Government to get
transported illegally on the basis of forged
documents to Kerala. Sir, I quote the
Hindustan Times dated 11-2-1981: —

"The kickbacks are estimated to vary
between Rs. 12 crore and Rs. 35 crore."

One Kerala contractor, Ahmedkhan, has
admitted that he had to give enormous sums of
money to get sanction for this illicit trade to
the high, ups of Tamil Nadu. Mr. M. G.
Chakrapani, brother of Mr. M. G.
Ramachandran, Chief Minister of Tamil Nadu,
and one actor, Mr. S .S. Rajendran, are
directly involved in this fraud and got
clearance for this illicit trade. This has been
clearly stated in a leading Malayalam daily,
Malayala Manorama.

The Tamil Nadu Government imposed a
ban o, the export of spirit in the month of July
and then, without any reason, lifted the
ban in



